
( I  
TLTT:: 

I??4C1K EiCH: CUT 
I' 

JplicatiDn No.. 196 cf 19C 

D-te of 	 24.5.1993 

h 

.-2iri, 
v oc Et es 

-Hrj IKirnEr r1ishra 
Enc1inn Cngei 

••.•- 	- 	 •--, --'.--•.--'•--- 

- 	--- 	-- 	
- - ;- . - JbND 	 (-•) 

::. 	ieors of loc1 news- pers 
may bc allowed ti see the jdgrrent ? Yes 

2 	be referred to r eiorters or not 

:hcther Their Lordships wish to see the 



100  
J LiL 1  jj:jJ_. J'J J. 

In this application under Section 19 of 

the Administrative Tribunals Act,1985 0  the petitioner 

challenges the order passed by the Director of Postal Servica 

not entertaining aDpeel preferred by the Detitioner Shri 

Bhaskar Nahak on the ground Lhat limitation had operated 

against him, 

2, 	Shorn of unnecessary details wLih would suffice to 

say that the petitioner ws proceeded 	a disciplinary 

enquiry for having misaoproprlated certain Government cash 

nd he was ordered to he removed from ser17ice. The- oetitioner 

oreferred an appeal and the appellate authority, i.e. Lirecto 

Postal Services held that the 	is barred by limitation; 

and hence rejected the ajpeal. 

3. 	We have heard Nr.- .(.Bosa,1earned counsel for the 

2etitioner and flr.Aswjni Kumar Kjshra, learnad tanding Counse 

a Condone the delay; and we would direct that the I:irector 

of Postal Services,Berharnour to hear the appel:of the 

petitioner on merits and dispose of the same according to law 

within 60 days from the date of filing of a peal before him 

by the oetitioner. The petitioner is at liberty to file 0n 

apeal before the Djrector,Postal Services within 15 days froi  

to-day and within 60 days therefrom, the a.ellate authority 

should dispose of the representation to be filed by the 

petitioner. Thas the PJlac - ion is accordingly disoosed of. 

cost. L 	 - 
iv) 

Ce-atral Administrative Tribunal 
Cuttc1c Bench,Cuttack 

dated the 24.5.1993/ .h. tahoo 


